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L. f1ic CEITRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYDELL

0.2.80. 1034/95. SR

‘Date of Orcder: #4-9.95

e App;'.icant ' . ‘ ’

-1, The District Engineer, : ’ R

2. The Sub Divisional Officer, 1
Manchiryal, Tele com, Adilabad.

3. The Chief Geﬁeral Manager,

Telecommunications,

Doorsanchar Bhavan, Nampally, Station Road,
Hyderabad. : o

For thke

. For the

. CORAM:

Applicant

Respondents:

_ _Responcents.
- Mr., Ch.Jagannadha Rao, Advocate

Mr. N.R.Devraj, Sx.
Sr./ 88 .,CG3C »

» %

. THE HON'BLE MR.JUSTICE V,WEELADRI RAO : VICE~CHAIFRMAN

THE . HON ' BLE MR.RARANGARAJAN : MEMBER(ADMN)

37
By

-~

Iy
—

.



[ 13
N
.

D.A.NQ-1034/95. Date; 4-9-19950

JUDGMENT

{ as per Hon'ble Sri R.Rangarajan, Member(Administrative) |

Heard Sri Ch;Jegannadha .: Rao, learned counsel for

the applicant and Sri N.R. Bvaraj, learned Standing Counsel

for the respondents.

2. The applicant in this OA had worked as Casual

Mazdoor under R-2 from 17,8,1981 till June, 1982. He

. was under treatment for some disease from 1.7.1982 to

. 31,1,1987, Later, he worked from 1.2.1987 to 12.9.1989

til¥%e was discharged from service with effect from 13.9.89.

3. This OA is filed for-a dcclération that he is
entitled for reenjagement as Casual Mazdoor and regulae-
rising his services under the control of Telecom fistrict
Engineer, Adilabad (R=1) in terms of instructions issued
by Director General, Telecommunications and also as per
letter No.TA/IC/1-2/III dt. 21.10.1991 and letter No.
TA/RE/20-2/Rlgs dt. 23.2.1993 issued by.the.éhief General

Managér, Telecommunications, Hyderabad.

4. The applicant was discharged way back on 13,9.1989,
As more than six years had elapsed after his dischargeiééZij}
from service, the long period of absence cannot be condoned.
However, he has got experience of having been worked in

the department for over two years., Hence, it is to be
presumed that he has gained experience in the working of

the department and hence, he will be better suited compared

to frashers, who may be engaged as Casual Labourers in future,
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S. Undexr the above circumstances, the following

direction is given:-

. The applicant should be re-engaged in future,
if there is work in preference to freshers after veri-
fying the details of his service as given in this O.A.
If he is going to be re-engaged in pursuance of this

L
order, none, whois now working in the department as casual

-

LI} - - = -

6. The OA is ordered accordingly at the admission

stage itself. No order as to COStify

(R.Rangarajan) : (V.Neeladri Rao) )
Member{Admn.) Vice Chairman

Dated 4th September, 1995,

Dictated in open court, . .
ﬁb‘ e
avl/ Deputy RegistrgﬁJ) cC
Grh. - .
To

1. The District Engineer, Tele com, Adil abad.

2. The sub Divisional Cfficer, Manchiryal,
Telecom, Adilabad.

3. The chief General Manager, Telecommunications,
Doorsanchar Bhavan, Nampally, Station Road,
Hyderabad. '

4,0ne copy to Mr.Ch.Jagannadha Rao, Advocate, 198?702/92/4
Nallakunta, Hyderabad.

5. One copy to Mr.N.R.Devraj, Sr. CGSC.CAT.Hyd,
6. One copy to Library, CAT,Hyd.
7. One spare copy.
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